
FO
PUBLIC ANNOUNCEMENT

,, (U,nder Rggulation 6 of the lnsolvency and Bankruptcy Board of lndia
(lnsolvency Resolutron Process for corporate person's) Regulations, 2016)

RELEVANT PARTICULARS
Name of Corporate Debtor RAJAT WRES PRIVATE LIMITED

2. Date of incorporatton of Corporate Debtor 2 1 /06/1 990

3. Authority under which Corporate Debtor
is incorporated / registered

Registrar of Companies, Delhi

4 lorpolate ldentity NoJ trmiteO tiabrilty
ldentification No. of corporate debtor

u74899Dr 1 990PTC040591

5 Address of the regislered office and
principal office (if any) of corporate debtor

31/6, New Rohtak Road, New Delhi-1 10005 lN

6. lnsolvency commencement date in
respect of corporate debtor

14th February, 2020 (Copy of rhe order downloaded
from the website of Hon'ble National Company Law
Tribunal on 1 8th February, 2020)

Estimaled date of closure of insolvency
resolution process

1 2th August, 2020

I Name and Regiskation number of the
insolvency professional acting as interim
resolution professional

Name: MR, KANTI MOHAN RUSTAGT

Reg. No.: lBBl/lPA-0024P-N00097 12017 -1Bt i0240

L Address & email of the interim resolution
professional, as registered with the board

Address: E-7, Kailash Colony, New Delhi, 110048
Email: kanti.rustagi@patanlaliassociates.com

10 Address and e-mail to be used for
conespondence with the inlerim
resolution professional

Address: Resurgent Resolution Professionals LLp,
905, 9th Floor, Tower C, Unitech Business Zone
Nirvana Country Sector-S0, Gurgaon -1220j8.
Email: cirp.ra1atwires@gmail.com

11 Lasl date for submission of claims 03rd lilarch, 2020
tt Classes of creditors, if any, under clause (b)

of sub-section (64) of seclion 21, ascertained
by the interim resolution professional

Not Applicable

IJ, Names of insolvency professionals identified
to actasaulhorised representative of creditors
in a dax (three names foreach class)

Not Applicable

14 (a) Relevant forms and
(b) Details of authorized representatives

are available at:

(a) Weblink: https/libbi.gov.inlhome/downloads
(b) NotApplicable

Dale:1910212020
Place: New Delhi

Kanti Mohan Rustagi
lnterim Resolution Professional

Reg N: lBBl/lPA-002/l P-N0009712017 -1 8l 1 0240

Notice is hereby given that the National Company Law Tribunal nas orOeiiO ttre comrnencernent of a
corporate lnsolvency Resolution Process of the Rajat wires private Limited on ,14'n February 2020.

[copy ofthe orderdownloaded from thewebsite ofHon'bleNational company LawTribunal on ig'n
February 2020)

The creditors oJ Rajat Wires Private Limited are hereby called upon to submit their claims with proof on
or before 3rd March, 2020 as per the date o1 uploadirrg oiorder to the lnterim Resolution Professional
attheaddress mentionedagainstentryNo. 10.
* 

Th-e claims may be submitted in their specific following Forms: o Form B- for claims by operational
creditors excepl workmen and employees r Form c- for claims by Financial creditors r-Form D- for
Claimsbyworkmenandemployeeso FormE-lorClalmsbyaulhorizedrepresentativeofworkmenand
employees. r Form F- for Claims by Creditors (Other than Financial Creditors and Operational Creditors
of the Corporate Debto0.

The financialcreditors shallsubmit their claims with proof by electronic means only. Allothercreditors may
submit the claimswith proof in person, by post orby eleckonic means,

A financial credilor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
aulhorized represenlative from among the three ins0lvency professionals listed againstentry No.1 3 to act
as authorized representative of the class I NA I in Form CA.

Submission of false ormisleading proofs of claim shall attract penalties. Sor

R-r^
KANTI
INSOLVENCY PROFESSIONAL

tBB t/t PA-002/rP-N00097/20 17 -181 10240
E-7, Kailash Colony New Delhi-110048

FOR TI{ EAITENTON OF THE CRED]IOR8 OF RA'AT ffRES PRIVATE UTITED
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